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Sick Textile Mills

256. SHRI R. BARUA: Will the
Minister of COMMERCE be pleased to
refer to the reply giveh to Unstarred
Question No. 1887 dated the 24th
November, 1867 and state:

(a) whether the Committee to
lvok into the affairs of the sick textile
mills; has since been constituted;

(b) if so, the progress so far made
by the Committee; and

(e) whether Government have
taken a final decision about the tak-
ing over of some mismanaged or
closed textile mills in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) end
(b). No, Sir. The Textile Corporation
proposed to be set up will be asked to
study the problems of the textile in-
dustry.

(¢) Government have been inter
alia taking over mismanaged or
closed mills under the provisions of
the Industries (Development &
Regulation) Act. The future of
such mille will be considered in
terms of the provisions of the Cotton
Textile Companies (Management of
Undertakings and Liquidation or
Reconstruction) Act, 1087,

WU & grorany wiwdww & dwr

WFN XIN W Wit aeiwyTerct

w« fawt

2566 W Wy fewd w1
whetfrs farsre war eqwTgETd Wt
g T F1 F A

(7)) mag e ¢ f& wrw w2w
W AT FTA FT A e =T .,
IT aW mfemi w1 TRAW ®HE &
Fruare wfadw § fen mav q;

(@) = 1 B A miea
&7 F WIEHT W AT I ;

Written Answers MAGHA 24, 1889 (SAKA) Death of Shri

284
Deen Dayal Upadhyaya

() T ag w1 fggeata wed
T A gefy ¥ F Toq G
¥ wEwrd § fer mar wn; @R

(w) ufz &, @ wgst & feai &t
W &@ ¥ fag g wr wgnd
FT@EE?

weifme festa @ar  wawTg
w13 Wt (ot wwwf ueh sga) ¢
(%) & (7). o= fawn & ¥ wOR
o W fegem Wew ® w1 W
WA A {1 O FORTT A g T
g wfaer i 9o qwar Wt
aJFETd § AW ¥ W TEw TN
# g 2 1 T gTE & A Wl
AFETY ST ERA qg TWT-92W 9T @
QW

12 hrs.

RE. DEATH OF SHRI DEEN DAYAL
UPADHYAYA

SHRI M, L. SONDHI (New Delhi):
Mr, Speaker, Sir, yesterday, we all
joined and paid tributes to Shri Deen
Dayal Upadhyaya. The All Indix Radio
has been giving very misleading re-
ports, suggesting that it is an accident
and saying that a currency note of Rs.
5 was thrust into the hand of Shri
Deen Dayal Upadhyaya. We are very
much agitated over this. There
should be some decency. A thorough
probe is necessary. There may be an
international hand behind it. The
Interpo] should be contacted....

MR. SPEAKER: Order, order. If
some mistake has been committed, it
should be brought fo the notice of the
Minister concerned or the Prime
Minister.
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MR. SPEAKER: I have understood
him without his further explanation.
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quest that he may make a statement

ot W aT e (feeet awe)

MR. SPEAKER: Will you kindly sit
down? I gm on my legs. The posi-
tion is that some wrong information
is being broadcast on the All India
Radio while the investigation is going
on. That should be brought to the
Minister or the Prime Minister, Cer-
tainly they will look into it. Who
can correct it except the Minister or
the Prime Minister?

SHRI KANWAR LAL GUPTA: We
have already done that. It is still go-
ing on.

MR. SPEAKFER: What is it that I
can do? Kindly sit down. Shri Patodia,

SHRI P. VENEKATASUBBAIAH
(Nandyal): Sir, before you go to Call
Attention Notice, ] want to make a
submission. Yesterday, when the Pre-
sident was delivering his Address to
both the Houses of Parliament assem-
bled together. .

MR. SPEAKER: That is not the
point before the House now.

Shri Patodia.
SHRI K. LAKKAPPA  (Tumkur):

There is a break-down of law and
order in Mysore . . . (Interruption).

MR. SPEAKER: It is now going out
of my hands. Order, order. I do not
want to hear anything now. Shri
Patodia.

12.03 hrs,

CALLING ATTENTION TO MATTER
OR URGENT PUBLIC IMPORT-
ANCE

Rx: REPORTED WIDESPREAD DISTURBANCES
AND LAWLESSNESS IN GAUHATI ON
RepuBLic DAY CAUSING DAMAGE TO
PROPERTY WORTH CRORES OF RUPEES

SHRI D. N. PATODIA (Jalore): Sir,
1 call the attention of the Minister of
Home Affairg to the following matter
of urgent public imporance and I re-

thereon:

“Reported statement made by
him on the 31st January, 1968
expressing profound distress at
widespread disturbances and law-
lessness that broke out in Gauhati
on th_e Republic Day causing
damage to property worth crores
of rupees.”

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): Sir, jt
is with a deep sense of distress at the
happenings in Gauhati on January 26,
1968 that I make this statement.
There was a complete hartal in Gau-
hati on January 24 in response to a call
given by the All Assam Student Union
to protest against observations at Jor-
hat on the issue of reorganization of
Assam attributed to the Prime Minis-
ter. The students held a meeting on
January 25 to congratulate the people
on the successful hartal and took @
decision to boycott the Republic Day
celebrations on January 26. Announce-
ments to this effect were made over
loudspeakers on the evening of
January 25. On 26th morning, a large
number of students collected on roads
leading to the venue of the Parade
Ground. They prevented the general
public from attending the parade
which was, however, held with some
officials in attendance. After the
parade was over, large sectiong of
students and others, who had collect-
ed, moved on to the town areas and
the main bazars.

They pulled down the national flag
in @ few places ang indulged in loot-
ing and arson. There were numerous
cases of arson resorted to by groups
of persons who were moving about in
the shopping centres, and a number
of shops, industrial establishments,
petrol pumps and vehicles were set on
fire. The district authorities felt that
the forces at their disposal were not
adequate fo meet the situation which
was getting out of control. They,
therefore, requested the army for
assistance. From approximately 12.30
P.M. curfew was declared in the town



